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[Mr, Speaker]
afraid we are going astray compilete-
ly.... (Interruption), You need not
read the Constitution.

Shrl E. E. Nayanar: The Constitu.
tion says:

“If the President, on receipt of
8 report from the Governor of a
State or otherwise, is satisfled that
a situstion has arisen in which
the government of the State can-

will lead to confusion....(Interrup-
tions).

Bhrli Krishna Knmar Chatterjes:

He said that gheraos are for political
purposes and, therefore, the hon.
Member is not in order when he says
it is a law and order question and
should be left to the State concern-
ed. (Interruption).

Shri X. B. Ch There is hi
about the constitutional aspect, The
hon. Member went on saying that I

not be carried on in d
with the provisions of this Constl-
tution, the President may by Pro-
clamation. ...".

If there is 3 law and order problem,
1t Is for the Governor to report....
(Interruption). Why should the Home
Minister instigate the police? I want
w cutegorical reply from him. .. .

Shri Krishna Kumar Chatterjee: Un
a paint of order, Sir. The General
Secretary of the Communist Party,
Marxist, Mr, Sundarayya made g state-
ment in Darjeeling not about the
Rallways but sbout the gherao....
{Interruption).

Mr. Speaker: There is no point of
order.

Shri Krishnn EKomar Chatterjee: He
said that it is certainly political motive
which is originating a gherso in
different States and he warned the
State Ministers that it is merely law
and order question. . .. (Interrup-
tionz).

Shri Nambiar: [ want {2 know whe-
ther there is any connection between
his bandage and the gherao? (infer-
ruption).

Mr. Speaker; It is a railway acch
dent; it has nothing to do with the

+o. (Imtery ).

An hon. m-m- On & point of
order, Bir.
Mr, Speaker: Order, order. Every-

tody iy raising  point of order which
los no bearing on the subject. This

instigated the police. That is a very
absurd statement.

Shri K. M. Abrabam (Kottayam):
The reality is this, When the Home
Minister went to Calcutta, in the Con-
ference and to the press, he denounced
the gheraoc form of struggle. The
gherao form of struggle is a lawful
form of struggle as strike or satya-
grah or picketing. But by denounc-
ing this form of struggle, he is rally-
ing the managements behind him and
ulso instigating the police to act
against the Government. Is he intend-
ing thareby to start a liberation strug-
gle as was done in 1858 in Kerala?

Shri ¥. B. Chavan: I think, I have
answered most of the points. The
othrr point is a hypothetical guestion.

Mr. Speaker: That is all. We now
#o 1o the next item. Shri Hardayal
Devgun,
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MATTER UNDER RULE 377 RE.
ALLEGATIONS AGAINST MINIS.
TERS BEING IN PAY OF THE
BIRLAS

Shrl H. N. Mukerjet (Calcutta North-
East): Sir, before you proceed, may
I make a submission? I had given
notice ynder Rule 377 regarding the
report that a member or more of the
Cabinet is in the pay-roll of the Birla
house. A great deal of comment has
Already been made on the report that
‘appeared in the papers,



Matter under
Rule 377

Mr. Bpeaker: [ have seen it. Mr
Madhu Limaye ulso wrote to me
yesterday or day before yesterday,
Some other Members also—I do not
remember all the names of other
Members—have given notice of
adjournment motions and so many
other things to find out whether any-
thing has been done, as to who is in
the pay-roll of Birlas and all that. 1
cannot give a decision off-hand. I am
allowing a Call Attention Notice
tomorrow and, I think, they will be
able to give some information.

L431

Sbri H. N. Mukerjee: We have the
right to have a full-fledged discussion.

Mr. Speaker: Thal is a different
matter. J{ you want to have a full-
fledged discussion, you will have to
adopt some other method. The Call
Attention Notice gives only the pri-
vilege of pulting a question to & few
Members. 1 can call only those whose
names have becn putl on the list. But,
for the present, I have admitted it
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First Report (M.)

call-attention; this has nothing lo do
with that call-attention. My submis-
sion is that yoy agreed in this House.

Mr. Speaker: I have called Mr.
Devgun and he is on his legs, How
can Mr. Banerjee say now that he
wants (0 raise something else”

Mr. Devgun.

12,52 brs.

MOTION RE. FIRST REPORT OF
COMMITTEE OF PRIVILEGES

ot gTeETS Jer (qE e )
Reas ®EeE, oA1ET, & genw wvar

‘fr tammrfexrr afaty & oawe
wfaams av, @1 1 WE, jus7 ¥
AT # G fear war o, fawrr
Ty
Mr, Bpeakcr: Just a mi Only

1-at loa T it

as a
be a privilege motion,

Bhri H. N, Mukerjee: My submis-
sion is....

Mr. Speaker: [t is now done
Tomorrow, we shall discuss, not now.
1 have called Mr, Devgun,

ot wy fowdt (wi7) . % fafaira

FATHUN TR
Mr. Speaker:
on that subject. That is a

anything
subject which I have taken a deci-
sion now.

I would not allow

o) oy ol ©  exTATREY-TETY
A A g o

Mr. Speaker: He can discuss in the
chimber, not here.

Bhri §. M. Baperjes (Kanpor): I
bhave another submission to make 1
am not saying mnything about that
498 (Al) LS5,

half an hour it allowed for this, We
should finish it within half an hour—

ten minutes now and about fifteen
minutes after Lunch.
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